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OA No. 2514/98 and MA 2657/98
wi th

OA No. 2373/98

New Delhi , this the day of March, 1999

HON'BLE SHRI T.N. BHAT, MEMBER (J)
HON'BLE SHRI S.P.BISWAS, MEMBER (A)

OA No. 2514/98

1 . Gauri Shankar s/o Sh. Swamy DayaI ,
R/o A-155, K 8 Iock, Beh i nd I .T. 1 . ,
Jahangeer Purl . Delhi .

2. Radhey Shyam Singh s/o Shri Rarn Pher Singh,
R/o H-1/98, Jahangeer Pur; ,
Dsihi i . . . .A. ppi icaptts

(By Advocate: Shri U.Srivastava)

Versus

Government of M.C.T. of Delhi through

1 . The Chief Secretary,
5, Sham Math Marg,
Mew De!h i .

Tlte Director General
Delhi Home Guards & Civi l Defence,
CTi Complex, Raja Garden,
New De Ifi i .

The ComiTiandant ,
Delhi Home Guards & Civi l Defence,
CTI Complex, Raja Garden,
New De I ti i .

The District Staff officer,
Northern Zone, Nishkam Sewa Bhav/an.
r-T I oiTiplex, Raja Garden
New DeIh i .

(By Advocate: None)

. . . .Responden t s

OA Mo. 2373/98

RatJieshwar Singh s/o Sh . Ved Ram S
r/o A/5/106 Rajbir Colony,
Gar hauI i V i s tar. New DeIh i .

I ngh ,

.  . . .App I i can t

lB> .Advocate; Shr i U . Sr i vas t ava )

Versus

Gover nrnen t of ! ! . C . T . of De i h i t h rough

1  . Ti'ie Chief Secretary,
5, ShaiTi Math Marg,
New De1h i .
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5. I t is nov/ v/e 1 i sett led that tine service in

the Home Guards Organisat ion is essent ial ly voluntary in

iiat'Ure and thai; ,a person recrui ted in that' Organisat ion

has no \'ested right to cont inue in service eveiv after the

expiry of the i n.i t i a 1 period of three years. This

Tribunal lias aiso held in a number of judgements del ivered

recent ly that a Home Guard cannot claim any re I ief from

tl'ie Ti ibuns! in the form of regu 1 ar i sat i on or cont inuance

of hi i 5 engagement . Those judgements are based upon a

judgement of , the Apex Court dated 30.7.1991 in

R . D . Sha riTia ' s case (S.L.P. No. T24S5/9G1 wherein i t was

held that. Home Guards personnel have no right to cont inue

nor can they seek regu 1 a r i sa t i on . V/e may aiso ment ion

Just one of tlte recent judgements del ivered by this Bench

of the Tribunal on 11 . 1 . 1999 to support our plea , The

JL;dgerri£i-it dated 1 1 . 1 . 1999 v/as del ivered in OA 2006/96.

Thie Hon.'bie High Court of Delhi has aiso upheld a simi lar

■view expressed by thi is very Bench in Daya N i dh i Vs. Govt .

6. For the foregoing reasons v/e f ind no

grcLiiids disclosed in these OAs which v/ou I d warrant even

issuance of not ice to ti~,e respondents. Both these OAs are

dismi .ssed in I i mine. .A copy of this order be placed on

eachi of the f i 1 es .

I S , P B i swas )"
Member (A)

'(T . . Bha t )
Member ( J.)


